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V CENTEiAL ADMINISIRATIVE THIBUNaL
principal bench

NEW DEIHI

C-G.P..NO. 239/94 in
Q.A» N0> 1497/92

New Delhi this the 3rcl day of August, 1994

CCRaM :

THE HON'BLE WR. JUSTICE S. K. EHADN, CHABM4N
THE H0N»BLE M^. B. N. EHCUNDiyAL, m^BEE (a)

KaraniDass S/O Brestu Ram,
R/0 Village Nalwa,
P.O. Kasauli,
re-etiplcyed as.
Lab. Technician in the
Central Research Institute,
Ministry of Health & Family
Welfare, Govt. of India,
Kasaul i.

' And President of the Central
Research Institute Employees,
Association, Kasauli & Ors. ••• Petitioners

By Advocate shri B. B. Ravel

Versus

1. shri R. L. Mishra,
Secretary, Ministry of
Health & Family Welfare,
Nirman Bhawan, New Delhi.

2. Dr. A. K. Mukherjee,
Director-General Health Services,
Ministry of Health & Family
Welfare, Nirman Bhawan,
New Delh i,

3. Dr. J. Sokhe,
Director,
Central Research Institute,
Ministry of Health & Family
Welfare, Govt. of India,
Kasauli (himachai Pradesh). ... Respondents

ORDER (CR.U)

Mr. Justice S. K. Dhaon -

The complaint in this case is that the order
dated 4.11.19 93 has not been complied with, we

have perused the order carefully, and we find that
in fact, it contains no directions. Therefore,
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the question of non-coopliance or willful disobed

ience of the order does not arise. Learned counsel
^ urges that these is '̂oine mistake in the order dated

4.11.1993. If that be so, and if the applicant is
so advised, he may seek apprc^riate remedy available

to him.

2. with these observations , this contempt petiion
is dismissed.

S, t
' ' S. J^haon )Member (a) Chairman




